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flew Delhi , this th^y^day of May, 2003
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Shri Dhan Singh,

S/o Late Shri Diwan Singh,
20 C, Sec.)V, DI2 Area,
S.Bhagat S i ngli Marg,
Go Ie Market, New Delhi .

Shri Manoranjan Singh,
S/o Late Shri Kaushal Singh,

19/228, Prem Nagar, Lodhi Road,
New DeIhI-3.

Shri Puran Singh,

S/o Late Shri Guman Singh,

F-180 A, Pratap Vihar,
GazIabad (U.P,),

Shri Sumer Singh,

S/o Late Shri Ram Mathi Singh,

B 2/2, Adrujgang. New Delhi -49.

ShrI V I jay Kumar,

S/o Shri itaran Singh.
H.No.486, Ashok MohaI la,

GaI i No.7, Nag Io i ,
New De1h i .

Shr i Suresh Kumar I 1 ,
S/o Shri OiTi Prakash Bhardv/aj,

H.No.338,

V I 1 I .& P.O.Pehiad Pur (Bangar ) ,
DeIh i-42 .

Shri Virender Singh,

S/o Shri Dhani Ram,
Vi I lage-Sukarai i , District-Gurgaon(Haryana).

Shr i Ratan La I . i

S/o Late Shri Phool Singh,

H.No.130, Vi ! l .& P.O.Pehiad Pur(Bangar),
DeIhI-42.

-APPL ll(C«irS

(By .Advocate; Shri T . C . Agar wa I .1

versus

1  . Secretary,
Ministry of Information & Broadcasting,
Government of India, Shastri Shavian,
New DeIhI .

2. The Principal Informing Off icer,
Press Informat ion Bureau,

Government of Ind i a. Shast r i Bhawan.

New DeIh i-110001 -!RESfP®R!lDE,TiiirS

I. By .Advocate : Sfir i S , K . Gup ta )
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O IR ID E iR

By IHton " lb H e Mir . to II d ii tp S li inijBiltn, Iteictoeir (f Jaiid 11 ))

This IS a joint OA fi led by 8 appl icants as

they are aggr ieved of the inact ion on the part of the

r esponderi ts . They claim tliat they are woif- ing as Casual

Workers for more than 12 years or more and have been

granted femporary Status from 1 .9.1993 as per DOP&T

Scheme vide Annexure A-1 .

3, 2, I t IS further a 1 1 eged that a DPC was held in

1999 but reguIarisation was wi thheld since respondent

No. 1 was directed to prepare combined seniori ty 1 ist of

al l temporary status casual workers working in tfie

kl inistr)' of 1 &B and i ts media uni ts - al l India and

regularise as per that seniori ty i ist .

3 . 1 t Is submI t ted that the said senior i t y l ist

was chal lenged by some other casual Temporary Status

Group D' employees, namely, Charan Singh and Others Vs.

U.O. I . and direct ions were issued to the respondents to

the effect that the respondents shal 1 regularise the

appl icants in the said OA against the avai lable post in

their respect ive off ices where they had been working in

accordance wi th the reservation roster for OBC and as per

the DOP&T Scheme dated 10.9.93

4. The appI icants submi t that since they are also

si ini larly si tuated persons and simi lar rel iefs they are

seeking against the same respondents and since sorns

vacancies tiad become ava i i ab 1 e , so the respondents be

directed to f i l i up vacancies from tfie local units.

5- I t was also submi tted that the DOP&f Scheme of

10.9.93 also envisages the regu I ai i sat i on in the saine

'  t so I .r IS i l l ega i i f a comb i ned sen i or i t y l ist of al l
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the v/orkers on ai l India basis is issued and the

teiTipocary status people are asked to be regularised in

di rferent uni ts. Thus i t is prayed that the respondents-

be directed to regularise the appI icants as Group D

employees against al l the vacat>c i es which had Pa I I en

vacarit from t ime to t ime. According to the senior i ty of

the app 1 1 cants i t should be declared ttiat tlie

respondents act ion of reguIarisation on the basis of

Inter se senlori ty l ist is i l lega1 .

O  6. The respondents are contesting the OA. The'/

have f i led their coun tet^-rep I y . The respondents submi t

that a lot of l i t igat ion had been going on for

reguiar Isat I on of casual workers. One set oT such

pei'sons is Ram Dhan and 25 others who had also f i I ed an

OA 1826/91 wherein direct ions wet^e issued to considei' tlie

reguIarisation of the appl icants in the Group D' posts

arising in the Ministry of Informat ion and Broadcasting

including its off ices in Delhi and consider their

reguIarIsatI on in such vacancies in accordance wi th their

4  respective length of service and in case no vacancies

exist i ll the Ministry of I &B and i ts offices in Delhi

then the appl icants siiould be adjusted against vacancies

of Group 'D' staff in other

m i nIst r i es/depar tments/at tached/subord i nate of fices for

appointment in accordarics wi th the scheme.

7. Simi larly another set of 26 casual labourei~s

fi led OA 1079/95 wherein also direct ions were issued to

reguIarise/adjust the appl icants against■ Group 'C" posts

as per OA 1826/91 and in view of these judgments the

respondents have stated to make efforts to locate

vacancies in other media units also that is why a

combined seniori ty l ist was prepared. So even media
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i. ini ts working outside Delhi were also directed to look

for vacancies of casual worf;ers and to ant icipate where

vacancies are I i he I y tc occur and only tireri appointments

can be made. So a total of 43 persoiis out of combined

seniori ty l ist had been regu1arised.

R. i t is admi tted that Charan S i ngfi and other

f i led a case at Principal Bench, Mew Delhi chal lenging

the order issued by Fi 1ms Division, Mumbai caI' ing them

for interview at Mew Delhi for interviev,' to be held at

New Delhi on 2.6.2000 for consider ing sui tabi l ity for

appointment to the post of Mazdoor , Peon. Packer etc. so

i t is submi tted that the respondents are thus rnak. i ng

serious efforts to implement the reguIarisat ion of casua1

labourers by virtue of the seniori ty as ref lected in tfie

combined inter se seniori ty.

9. I have heard the learned counsel for the

part ies and gone through the records of the case.

10. The learned counsel for the appi icarrts

submi tted that as per the DOP&T Scheme of 10.9.93 the

♦  appI icant cannot be asked to go from one uni t to another .

Besides ttiat he has submi t ted that on- the basis of the

judgment given in Charan Singh's case (.Supra") by t[ie Ful l

Bench of tfie fribunal , the respondents are bound to

regular ise the persons as pei the seri iori ty maintained at

un1 t based sys tern.

1 1 . The learned counsel for the appl icants

submi tted that in view of the Judgments given in Charan

Singh s case (Supraj wherein the respondent had been

directed to regularise the appl icants in their respect ive

off ices wliere they had been working in accordance wi th

the reservat ion rostei for OBC and as per the DORS I

Sckieme dated 10.9.93.
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12. As regards the earl ler- ludgrnents are

concerned, the court has also found that when the earl ier

orders were passed in the OA by that t ime the scheme of

10.9.93 had not come into operat iori so tfiat type of order

was passed,

13. However, since the judgment given in Charan

Singh's case is with regard to simi lar situated pei^son so

the same is binding on this court and 1 have no reason to

di ffer wi th same since the same is in l ine with the DOF'&T

Scheme dated (0,9.93.

i • Hence. in view of tlie facts and above

discussion 1 hold that the appl icants are also ent i t led

to tfie same re I ief and the respondents are directed to

regularise the appl icants against the avai lable post in

Ifie i I i-espective offices where they had been working in

accordance wi th the DOP&T Scheme and as per the

reservat ion roster etc.

1  ■ 1 he OA IS disposed of wi th

direct ions. No costs.

•he above
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